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Construction of Link Road and Over-
Bridge at Retang Railway Station

8841. SHRI CHINTAMANI PANI-
‘GRAHI: Will the Minister of RATL-
WAYS be pleased to state:

(a) whether Government have re-
cetved any representation for an
approach road to Retang Railway
Station under Khurda Road Division
of South Eastern Railway and for a
foot over-bridge there for the con-
venience of the passengers; and

(b) whether any steps are
taken in this regard?

being

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a)
Yes.

(b) An approach road to the station
nn the west side of the Raillwuy
Station already exists. However, an
approach road on the eastern side of
the station building has been demand-
ed 1n the representation and this can
be considered only after the State
Government or the local authorities
construct a corresponding road be-
yond the railway land boundary

As regards foot over-bridge, the
same will be processed for inclusion
in the future year's Works Programme
subject to the availability of funds.

Legal Aid to the Poor in Orissa

6842. SHRI CHINTAMANI PANI-
GRAHI: Will the Mmister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Orissa Government
have now implemented the model
scheme for free legal aid to the poor;
and

(b) the outlines of
scheme?

the model

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SIHRI
NITIRAJ SINGH CHAUDHARY):
(a) No, Sir.

(b) However, the State Govern-
ment has formulated a scheme for
financial assistance to the Scheduled
Tribes and Scheduled Castes in land
cases. The outline of the scheme is
that persons desirous of aid may apply
to the concerned collector in the pres-
cribed form through the concerned
welfare officer with a  certificate
from a gazetted officer or M.ILA. or
MP, to the effect that the applicant
is a member of the Scheduled Caste
or Scheduled Tribe and the opposite
party does not belong to the Sche-
duled Caste or Scheduled Tribe
community. After necessary en-
quiry, the application will be
forwarded to the District Magistrate
concerned, with the recommendation.
The Scheduled Tribe people seeking
justice will be at liberty to engage
a pleader of their choice and the
pleaders fee will be necgotiated bet-
ween them  However, the rate of
fees shall not exceed half of what is
payable to the Government Pleaders
in siumilar cases. The quantum of
legal aid will be in the shape of
assistance and need not necessarily
cover the entire cost of litigation
This is apart from the aid given to
accused persons in capital cases be-
fore the Court of Sessions, cases in-
volving a death sentence and the
like
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Liks bétween Chuirthan of M/

tomobile Products of India Limed,
A:m-ymnmmcmm

6844 SHRI JYOTIRMOY BOSU
Will the Mimster of LAW, JUSTICE
AND COMPANY AFFAIRS be
pleased to state

(a) the names of the Charrman and
other members of the Board of
Directors of M/s Automobile Pro-
ducts of India Limited, Bombay,

(b) whether the Charman of this
Company 13 In any way connected
with Maruti and Compexy, a small
cdr manufacturing firm in Haryana,
and

(c) the names of the firms in
which the Chairman of the Automo-
bile Products of India, Lamited has
interests in some form or other?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
D R CHAVAN) (a) As perthe latest
available information, the names of
the Chairman and other Directors of
M/s Automobfle Products of Inilia
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Lbilited, BVomiBay, are glven 18
undet:—

1Shei M A Chidambaram,
Chawrman snd Managing
Darector.

2 Dr J M Rane, Director

8 Shr1 C B Saran, Director

4 $hrn R N Mafatlal, Director.

6§ Shr1 K N Talwar, Director.

6 Bhr1 T M Chorpalle, Director.

7 Shri R P Gaekwad, Director

8 Shrn F K F Nariman, Direc-
tor. i

9 Shr1 A A Deshpande, Direc-
tor

10 It Col
Director

F P Gaekwad,

(b) The Chairman of M/s Auto-
mobile Products of India Ltd, is also
the Charrman ¢f M/s Marut1 Iitd,
Haryana

(c) The Cheirman of M/s Auto-
mobile Produets of India Ltd, was
connected with the following com-
panies as Chairman/Managing Direc-
tor/Director/Committee member, as
on 28th January, 1972 —

Chairman

1 Tubes & Malleables Ltd,

2 South Iilia Steel & Sugars
Lid,

3 Sduthétn Industrial Corpn.
Ltd,

4 Jenson & WNichelson (Indim)
Ltd,

5 Southern Petro-Chemical n-
dustries Corpn Lid.,

6 Tokushu-Menon Paper Métw.
facturing Company Litd.,

7. Maruti Ltd,





